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SHRI R. MOHANARANGAM (Jamil
Nadu): Sir, considering all these things and
appraising the entire situation, it is the duty of
the Government of India and the duty of the
Ministry of External Affairs to come forward
and submit a statement on which there should
be a thorough discussion.

MR. DEPUTY CHAIRMAN: That was

already stated. Now, we will go to the Bill
lor introduction.

SHRI SHRIDHAR WASUDEO DHA BE
(Maharashtra): We support the demand made
by Shri Gopalsamy.

THE GOVERNMENT OF UNION TER-
RITORIES (AMENDMENT) BILL, 1984.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
VENKATASUBBAIAH): Sir, I beg to move
for leave to introduce a Bill further to amend
nhe Government of Union Territories Act,
1963.

The question was put and the motion was
adopted.

SHRI P. VENKATASUBBAIAH: Sir, I
introduce the Bill.

DISCUSSION ON THE WORKING OF
THE MINISTRY OF ENERGY

MR. DEPUTY CHAIRMAN: Now we shall
take up discussion on the working of the
Ministry of Energy. Shri Dipen Ghosh.

SHRI LAL K. ADVANI (Madhya Pradesh):
Sir, before this debate commences, may I
suggest that we have a full-fledged discussion
on the statement to be made by the Home
Minister on Punjab?

MR. DEPUTY CHAIRMAN: That is at 3
P.M.

SHRI LAL K. ADVANI: We can have it
tommorrow.

SHRI KALYAN ROY (West Bengal): We
need not seek clarifications today.
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MR. DEPUTY,CHAIRMAN: No. To-
Morrow.

SHRI LAL K. ADVANI: Similarly, a day
can be found for discussion on the Sri Lanka
situation which can be in the form of a Cull-
Attention motion or on the oasis of a
statement made by the Government.

MR. DEPUTY CHAIRMAN: But that
statement will be made at 3.00 p.M. today.

SHRI DIPEN GHOSH (West 'Bengal): Mr.
Deputy Chairman, Sir, I am glad to receive
the opportunity of initiating discussion on the
working of a very important Ministry, the
Ministry of Energy, which comprises mainly
the Departments of Power, Coal, Petroleum,
and non-conventional energy sources. Sir, as
you know, the great Lenin had stated that
Soviet class electrification is communism. We
cannot expect that much of a thing from the
present Government. But even the bourgeois
economics admit the importance of the
Department of Energy in the development of a
country's economy. We have that importance.
But, unfortunately, the Central Government is
inclined to use this .Department more as an
instrument for fleecing the common people
than to use it as a lever for developing the
economy of our country. (Interruptions) You
need not worry. I will come to the issue as to
how this Department is being used as an
instrument of fleecing the people. To bolster
the revenue of our country, prices of coal,
petroleum, and pertoleum products have been
raised by leaps and bounds by so-called
administrative decisions, while little attention
has been given to make good the shortfall in
generation of electricity and, production of
coal or crude to meet the increasing demands
of a developing country.

Sir, take the example of the electricity seclor.
There has always been a gap between the
demand and the supply of power in all the
regions of our country, except the north-east
region. The Economic Survey points out that
the deficit was estimated to be 11.5 per cent
to that of requirement during the period
April, 1983-to January, 1984. The
Economic Survey
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further points out that tbe short supply of power
has adversely affected industries filch, as coal,
steel, fertilizers, cement,
aluminium etc. during the year 1982-83, and it
continued in 1983-84. The FICCI (Federation
of Indian Chambers of Commerce and
Industry) said in August last that 7,000 crores
worth of industrial output was lost ,in the year
on account of power shortage, and in the
agricultural sector too, due to shortage of
power, there has been a great loss. Of course in
absolute terms there may be some increase in
generation. And the hon. Minister will surely
quote that figure. (Interruptions), In absolute
terms there may be an in-
crease in generation, but it falls far short of the
target of 11.3 per cent of the growth rate set in
the Sixth Plan docu-nt. I will show that the
capacity expansion for power generation has
consis- ./ fallen below the targets. The shortfall
was 1S.4 per cent in the First Plan period, 35.7
per cent in the Second Plan period 35.8 per
cent in the ThirdPlan perod 41.5 per rent in the
threeual Plans from 1966 to 1969, 50 percent in
the Fourth Plan, 50 per cent in the! Fifth Plan,
and judged by the recent performance, the rate
of shortfall will continue to persist. This is
onrecord The hon. Minister must knowit. But
why is this so? It is becauseplanning and
approach in the power for has been
lopsided. Sir  oneor drawback  in .the
planning of generi tion and Supply, is the
re.sign-mbalance. In 1951 the eastern ie-£ion
was well ahead of other regions. But it has now
been trailing behind. Why? Let us look at how
the different regions are being treated differ-
ently by the Centre. During the 39
years there has been  anincrease in the
installed capacity of5 per cent in the western
region, 2905 cent in the northern region, 2306
per cent of the southern fegion, while it is only
864 per cent in the eastern region, less than
one-third of the growth in the other regions.
The imbalances and disparities are more clear.
Sir. if the inter-State figures are taken into ac-
count [ am quoting:

While the installed capactiy in 1981-82

in Maharashtra was 4322 mw; in
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Tamil Nadu, 2539 mw.; in Gujarat, 2407
mw., it is only 1726 mw. in West Bengal'"

THE MINISTER OF ENERGY (SHRI
SHIV SHANKAR) Kudos to your
performance!

SHRI DIPEN GHOSH: I know, I am
coming to that thing. You can ask your
earlier colleague, Mr. Ghani Khan Chou-
dhury, who did it. In the report of the
Department of Power, which has been given
here, about the units commissioned and
expected to be commissioned/rotated during
the year 1983-84, it shows, in the northern
region the total addition is 1326 mw., in the
western region it is 2390 mw., in the
southern region it is 845 mw., and in the
eastern region it is only 238 mw.

Sir, when such is the position, what is the
capacity allocation in the Sixth Plan for the
eastern region. This has been done by the
Centre. The region-wise breakdown of the
capacity expansion in the Sixth Plan, 1
quote:

"Southern region  23.2 per cent, Northern
region 26.3 per cent, Western region
30.2 per cent, item region 16.9 per cent."
This eastern region consists of Bihar, West
Bengal, Orissa, Sikkim, Andaman and
Nicobar Islands.  Almost half of the
western region is given to this eastern region.
When there is already the disparity, this
shows all the more that there is no
planning and perspective of region-wise
investment.

Sir, it is told that where there is in-
dustry or the industrial development, po-
wer should be given there, more expansion
should take place theke, more capacity
should be given there. ~ And here lies the
defect in planning.  What should precede
what? If there is power, then alone the
industrial growth can take  place. Our
hon. Minister knows that even the in-
dustrialists are saying openly  that had
there been adequate power  in West Bengal,
they would flock to West Bengal for setting
up of new industries . So, naturally the
Centre wants to put the cart before the
horse.
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[Shri Dipen Ghosh]

And it the defect in  their planning.
Although the Eastern region, I am saying
another thing, produces about 73 per cent cf
the country's total coal production. But the
allocation of coal for thermal power stations
in the  Eastern region is less than that is
made to the western region or the Central
region. There is no correspondence between
the two. .Similar is the case of hydel power
generation. As it is known, unless ther-2 is
hydel power generation, it is very difficult to
meet the shortages by introducing -energy
rationing, which can be elfective only if
there is adequate hydel  power generation
because during peak demand time in thermal
stations it is difficult to control the production
and the trouble starts. But what about planning
by increasing the hydel power generation? Our
country has a great potential for the generation
of hydel power. The Hon'ble Energy Minister,
Mr. Shiv Shankar had himself admitted in
the Lok Sabha on 27th March, 1984. 1
quote:

"the hydro-electric potential in the country has
been assessed at every 75,000 megawatt at 60
per cent load factor out of which about 20 per
cent is either developed or is under imple-
mentation".

So, more than 80 per cent of the potential is
still remaining unutilised.

In North Bengal there is a potential of bydel
power generation. But that is not being tapped
and particularly, I want to draw the attention
through you, Sir, of the Hon'ble Energy
Minister to the fact that we have huge hydel
power resources reserved in the hilly areas of
Meghalaya, the North Cachar, Mikir hills,
Himalayan region, and if we can tape these
resources, we can have more hydel power
generated, And there is an assessment that if
these hydel power resources are tapped
effectively at least we can have 20.000
megawatt of power generated from that hydel
power resources. But the North-Eastern region-
al States cannot undertake this job be-aauu at
tbe shortage of fund. The Centre have mose
two or three Central projects
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there. But the Centre should provide adequate
funds to the North-Eastern regional States so
that these huge poweri resources can be
utilised, tapped and the. surplus power so
generated from there can be utilised by their
neighbouring States like West Bengal and
Bihar, etc. So, 1 would appeal to the Hon'ble
Energy Minister to provide funds to the
Northeastern regional States so that these
huge resources are utilised, tapped and powei
generated from hydel power and the.
neighbouring States can utilise them.

Sir, according to the Central Government's
owr, assessment of inter-regional disparity as
made by the Central Electricity Authority, it is
admitted that there is inter-regional disparities in
the matter of availability of power. The Western
regon with 24 per cent of population of this
country is getting 25 per cent of' power. The
Southern region with 28 per cent of population
is getting 29 per cent of power. The Northern
region with 22. per cent of population is getting
29.3 per cent of power. But the Eastern region
with 22 per cent of population is getting only
15.4 per cent of power. One can just see what a
glaring disparity it is.. Whereas in the Northern
region 22 per cent of population is getting 29.3
per cent of power, in the Eastern region the
same population of 22 per cent is getting half of
the power that is 15.4 per cent I have already
said that the Hon'ble Minister may be inclined to
reply that since there are industries—since there
is utilisation so the power is being made
available fo them in adequate quantity. But my
point is that if there is power then alone this
industry and agricultural activities can be
developed. So. there is the defect in the
planning. They consider first industry and then
power. But it should be first power and then
industry. So that is our charge against the
Government that this is the fault in the planning.
So, actually power should precede industry and
as I have already quoted that there are so many
industrialists who are saying that had there been
adequate power supply in Bengal, they would
have flocked to Bengal for setting up
industries. Sol demand
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thai very serious thought should he given to
rectify the situation by better and greater
investment in the power sector in the eastern
region.

Jn this context. I would like to briny to the
notice of this House the fact, which tbe hon.
Energy Minister is aware of, that the West
Bengal Government had submitted some
important projects to the Central Government
for overcoming the present power shortage in
West Bengal. Pfcey are trying hard. When our
present hon. Energy Minister's colleague—
now he is in the Railways—was in the Power
Department in West Bengal during 1972-—
77—he is aware of all these facts—what did
he do? Now he is the Raitway Minister. He
was the Power Minister of West Bengal then.
And at that time, he dumped his own men
without any knowledge, without any
technology, without anything; 17,000 people
were dumped in the West Bengal State
Electricity Board. Now it is recoiling upon us.
We couldj have dimissed them. But we did not
dismiss them. Our Government has not
dismissed them.

SHRI SHIV SHANKAR : As compared to
your performance... (Interruption)

SHRI DIPEN GHOSH: Because they are
the people whom your colleague recruited.
They do not know engineering; they knew
nothing in that kind of job.

SHRI K. MOHANAN (Kerala): They are
using them for sabotage.

SHRI DIPEN GHOSH; I want to draw the
attention of the hon. Minister to those projects.
The most important of them—you are aware
of it—is the Sagardighi Super Thermal Power
Station Project. It is intended to have five units
of 210 MW each in the first stage and two
units of 500 MW each in the second Stage.
Then there is the Bakreshwar Thermal Power
Station project, with three units of 210 MW
each. I demand of the Central Government,
through you. Sir, to give immediate clearance
to these two projects so that the State
Government
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can undertake work on them without any
further delay, Simila, is the case of Mejia
Thermal Power Station of the DVC. What has
happened to the Mejia Thermal Power
Station? Everything is there. Everything was
done and clearance was given by {he CEA, by
everybody. But still it is- awaiting approval.
What is preventing the Government from
giving approval? It should be done
immediately. Similar-is the case with the
Teesta Canal Falls Project. It has been cleared
by the Central Electricity Authority, but the
Planning Commission has not yet given
approval. The hon. Minister of Energy should
intervene to get it approved by the Planning
Commission, as the Central Electricity
Authority has already cleared it.

The West Bengal Government has asked for
a loan of Rs. 450 crores for the Kolaghat
Thermal Power Station. The hon. Minister
knows that the IDBI is dragging its feet to give
the sanction. They are saying that because it is
a Government undertaking and it is not a
commercial firm, a loan cannot be given. But
if the Central Government cannot ensure thai
this loan is granted by the IDBI, then let the
West Bengal Government be permitted to take
aid and .assistance from some friendly foreign
countries. They are very much interested to
cooperate  with us. I demand of the
Government either they should pursue the case
and make the IDBI give this loan of Rs. '50
crores or the Central Government should
permit tbe West Benffal State Government to
have their own arrangement of aid and
assistance with friendly foreign countries,
whbh they have already made.

Similar is the case of the Calcutta
Electricity Supply Corporation's southern
generation unit. Everything is all right, but yet
the tie-up of the financing arrangements, has
not been made. This should be expedited. If
you expedite the sanctioning of these projects,
if the West Bengal Government can start
work on these projects’,
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[Shri Dipen Ghosh] then with the completion
of these projects, the present shortage can be
overcome. So I demand that the Minister,
while replying to this debate, must come out
with a categorical reply whether they are
going to sanction all these projects. Now, I
come to another point. We have coal deposits
for our thermal power stations But tbe Indian
coal lias iter ash content and this affects
turbines. The BHEL has developed a kind of
turbine which can be used to lessen the ash
content of the coal. The same coal can be used
for better performance of the power plant. But
the Central Government has entered into
collaboration with a foreign firm to
manufacture such turbines. When we are
talking of self-reliance and  import
substitution, why not the BHEL be allowed to
continue their research and development work
so that these turbines can be produced here?

Coming to oil sector, I must consulate'our
technologists engineers and workers for
greater crude production and new finds in
Bombay High. However, there is also an
apprehension—it is for the Minister to say
whether this apprehension is correct— that we
are exploiting our resources in such a way that
we may exhaust, our resources very soon. If
that is so, you should take care of such a situa-
tion. With more production, exploitation of the
common people has also 'net-eased. It is true
that production I is gone up. You have been
able to out down imports also. But has the
common man benefited? By raising the
administercl prices of petrol, petroleum
products and coal, the common people are
being asked to bear more burdens. When you
raise the prices of petrol and petroleum
products, the transport cost rises and cost of
everything goes un with the result the common
people suffer. Therefore, the Central
Government must review the price policv and
they must put an end to this practice of
increasing the administered prices.
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Speaking of coal, how many times tire
administered price uf coal has been raised?
The Central Government has in fact 'whitened'
the common people by increasing the admi-
nistered prices. Workers in this vital industry
are being deprived of their rightful wages and
other benefits. Even after an agreement has
been -d at the tripartite conference, the
management of the public sector organisation
in coal industry is refusing to implement it.
The agreement was signed with the
management at the instance of the Government
at the highest level. But the management is
dragging its feet to implement it. Therefore, a
crisis is brewing in the coal industry. The
workers have give, notice of a strike and the
strike may tak.' place. I will appeal to the
Hon'ble Energy Minister to intervene and to
ensure that the workers Met tir rightful wages
and benefits. Safety rule, are being violated
with-impunity and the cruel gambling with
the-live,, of the poor workers continues. The
mafia gangs hand in glove with the
managements of coal industry, rule the coal
belt and the Central Government is simply an
onlooker and a silent spectator to these things.
Coal production is falling far short of the
targets. The consumers are . suffering and the
workers are suffering. The prices are being;
increased. Naturally. I would expest the
honourab'e Energy Minister, while replying io
this debate, to say what steps he proposes to
take to see that safety standards are main-
tained and' the workers rare given their due
share.

In this connection, Sir; I would like to draw
the attentipn of the honour-ab'e Minister to a
vory important point. The honourable Minister
is aware that all the Chief Ministers of the
eastern Stat'-, particularly the Chief Ministers
of the cal-producing States have demanded a
change in the hitherto followed policy or
practice of payment of royalty oil coal on the
basis output and they have demanded that it
should be ad valorem and
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not on th« basis of output. Sir, the Centre is
increasing the prices of coal through what is
called the administered system of prices. But.
the States are being denied their shave and they
are given royalty still on the basis of output
and not on tbe basis of prices. So the coal-
prfoafucting States Ministers including the.
Congress (i) Chief Minister of Bihar,have and-
ed a change in the basis of payment of royalty,
that is, from output to ad valorem. So, sir, the
Centre must, look into this aspect and come out
with a decision early so that the Stale
Governments' views are honoured.

Finally, Sir, I would request the honourable
Minister of Energy, while replying to this
debate, to announce the acceptance of the now
famous— because this has become very
famous now—project, -the Haldia Petro-
chemical Complex, and tell us at what stage it
is now. He must tell us now at what stage it is
now because on one pleased or the other
this Haldia
lelayed. Today, so objections are being raised
and tomor-. row some other obications would
raised. If the Centre is not inclined to invest the
total money, I would like to say that the West
Bengal Govem-ment has submitted a
proposal,—it is the latest proposal—to make it
a joint project, by joint participation; I would,
therefore, request tbe honourable Energy
Minister to announce categorically what the
Central Government is going to do with regard
to this project, and what its decision is on this
and it should be declared here and now.

Before T conclude. Sir, I would ! that this
is a very important Department.

SHRI KALYAN ROY (West Ben It is not jus
a department; it is an empire.

SHRI DIPEN GHOSH- Sir, the proper
functioning of this Department will help in the
development of . country on fcbe right lines.
But the planning has to be changed and tb*
imbalances, I say that . Again, the
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regional imbalances and  disparities, have
to be removed and all the pending projects
should be immediate!-. cleared.

With these few words, Sir, I conclude 1 I
expect that the honourable lister will reply
to all the poin's.

MR. DEPUTY CHAIRMAN: Mr.
Bhandare Not here. Now, I would have to
aak the maiden to give her maiden speech.
Yes, Miss Jayalalith i

MISS JAYALALITHA (Tat
Nadu): Mr. Deputy Chairman, I thank you
for having given me this opportunity to
express m, views on the subject under
discussion—the working of the Ministry of
Energy.

Member who spo before
thirty — minutes, is mv

I would request you. Sir.
15 minutes.

Since; the hon.
took  exactly
maiden speech.
to r;ive me at

set, I wish to assure you. Sir, and al! the hon.
Members here ' I am fully aware of the noble
traditions of this august assent which, since its
inception has been and continues to be a
meeting place of some of the finest intellects
in our country—of scholars, statesmen and
towering personalities who have distinguished
themselve in diverse 14s,

Much comments has been made in the Press
recently about the present infusion of "young
bloed" into this House of Elders. I hasten to
reassure you, Sir, and all the senior Members
here that they need harbour no apprehension
on this score. I give you my solemn word that I
shall never fail to uphold the dignity, prestige
and decorum of the Rajya Sabha, and I shall do
nothing to detract from the lustre that has been
added to it by 'the luminous personalities who
have graced these hallowed portals, who are no
longer with us, and to whom I pay my
respectful homage as a new entrant.
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[Miss Jayalalltha]

I deem it a great honour to stand here and
speak on the floor of the very same Rajya
Sabha where 22 years ago, in 1962 our great
departed leader Anna rose to make his forceful
maiden speech which electrified the entire
nation. While Anna electrified the whole
country with his maiden speech, the theme of
my maiden speech today is going to be
dedicated mainly to the subject of electricity.

My leader, the Chief Minister of Tamil
Nadu, Dr. MGR, the founder leader of the All
India Anna Dravida Munnetra Kazhagam, to
which I have the honour to belong, has sent
me here, together with my colleagues in flic
party, to echo the voice of the people of Tamil
Nadu in this national foriVm. In particular, I
have come here as the representative of the
weaker sections of our society, the etoiling
masses, the crores of humble workers—
farmers, poor agricultural labourers and
Women—to Sgive oral manifestation to their
feelings,' aspirations and legitimate desires
and make them known to the rest of the
country.

There arte many senior Members here, who
are far more knowledgeable than I am, and
vastly richer in experience. Some of them mav
disagree with some of the views I put forth.
They may dispute a certain point I make and
by virtue of their debating eskills they may
even win the argument. But such a victory will
be only a victory of words, and not a triumph
fiver truth.

I wish to emphasize the fact that the
fundamental purpose of my speaking here in
the Rajya Sabha is no'. Io engage in wordy
duels with other Members, but to state positive
truths to the best of my knowledge and to
draw the attention of tbe nation to certain
crucial issues.

Tamil Nadu has been  Estcing aci
shortage of electricity for mare than, a decade.
The State Government was forced, to
impose power cuts ranging from 25 per cent to
106 per sent inter- I mittently from 1371-
72 onwards to'
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overcame the shortage. . As a reuslt ol the
repeated power cuts, the industrial and
agricultural production in the State hag been
affected adversely and drastically.

Tamil Nadu has very meagre hydel
potential. Most of the economical hydel
potential has either already been exploited or
is already on the anvil, The balance potential is
either lied up in inter-State disputes or is too
small and seasonal for economic exploitation.
The only fossil fuel thai is available in the
State is lignite, and efforts have already been
undertaken to utilise this potential in an
optimum manner.

Tamil Nadu has almost exhausted its hydel
resources and has no coal resources at all. For
setting up more coal based thermal stations,
there art-formidable constraints in that coal
has to be hauled over long distances, either
front Singareni in Andhra Pradesh er from
Bengal or Bihar, rendering the cost too high
and the availability of coal uncertain.

I was in this context that the State
Government pressed for the location of a
nuclear plant in the Stale and th» Government
of India was land enough to concede the
demand by sanctioning the Madras Atomic
Power Project v a generation capacity of 235
MW in 1367. Later in the Fourth Five Year
Plan the second unit also with a generation
capacity of 235 MW was also sanctioned. At-
that time there was a clear understanding
between the State and the Central Governments
that the ttntire output from Kalpakkam would
bo allocated solely to Tamil Nadu to meet the
urgent, pressintT needs of the State.

In the year 1968 when the necessary lands
were acquired for the project, the Government
of Tamil Nadu agreed t, make available free if
cost, 2,500 acres of land required for the
project. The lands were at that time valued at
about Rs..53 lakhs. This commitment was
based an the confirmation given by the' Madras
Atomic Power Project authorities to the effect
that in return
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the entire energy output from the project
would be sold to the Gavera-raent of Tamil
Nadu or its nominee and the post of energy of
MAPP would be calculated excluding the
value of land gifted by the State Government.
This amounts to an irrevocable, immu-"table
contract which cannot be repudiated or
rescinded by the efflux of time.

The Anliual Power Survey Reports—the
third published in 1965, the 'uuith published in
1966, the fifth published in 1968 and the sixth
publisher in 1970—assessed the full benefits
fram Kalpakkam for Tamil Nadu, In effect, the
above-mentioned Annual Power Survey
Reports clearly showed that tbe entire power
generated from Kalpakkam was intended only
to meet Tamil Nadu's needs, and the forecasts
of powei' requirement and availability were
projected accordingly, it was only in late 1976.
that the than Minister for Industries and
Power--Dr. K.L Rao. suggested that the power
from the second unit might be shared equally
by Tamil Nadu and Andhra Pradesh. Even at
that time, no questions were raised about the
allotment of the entire power produced by the
first unit to Tamil Nadu.

It was in these circumstances' that on 3rd
June, 1S7L the. Prime Minister, while
answering ?. question in the Rajya Sabha—Q.
No. 590—raised by Mr. N. R. Muruswamy—
gave a categorical assurance that the entire
output of the first unit, and half of the outout
of the 2nd unit of I he MAPP would be made
available to Tamil Nadu, and the balance
output of the second unit would be earmarked
for the neighbouring . States in the Southern
Region.

The Tamil Nadu Government prepared a
scheme for the Kadamparai pumped storage
project, based solely on the assumption that
the State would positively be able to avail of
the entire- power produced by the Kalpakkam
nuclear plant.
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In fact, this project was conceived *t the
instance of the C.».A.— Central Electricity
Authority—to enable the Kalpakkam plant to
operate at its full capacity alt the 24 hours of
the day. The C.E.A., when it conducted
integrated studies to examine the operational
feasibility of Kadamparai* took into account
the availability of the full output from
{Kalpakkam.

The Planning Commission gave its
concurrence to the Kadamparai project in it,
letter No [-28(3)]2|72-P&E dated 13th
February 1973, only after satisfying itself that
adequate off-peak power would be available;
and in its forecasts, the entire output of
Kalpaki kam was taken into account.

If the entire power produced by the
Kalpakkam plant is not made available to
Tamil Nadu, the expenditure on Kadamparai
may. become in-fructuous.

With the severe financial constraints it is
already burdened with, this unfruitful
expenditure is  something the State
Government can ill afford.

The Planning Commission, while clearing
new projects for Tamil Nadu, has all along
been reckoning the full output from
Kalpakkam for Tamil Nadu in its
calculations. It must be noted that new
projects are clear ed only if the State is
expected to face a deficit after taking into
account the availability from Kalpakkam.

A, late as 1977, the Planning Cam-mission,
while affirming clearance foi the Tuticorin
plant wide its letter No. 1-26 (3V76-P&E
dated the 14th July, 1977, issued the sanction
only after satisfying itself that the State would
be facing a deficit even with the full output
computed to the Tamil Nadu account. The
Tamil Nadu Governmr'n has been repeatedly
pressing the Cen-tre for the allotment of the
entire power from'Kalpakkam to Tamil Nadn.

The Chief Minister of Tamil Nadn in his
DO. letter dated 1st June. 1982 to the Prime
Minister, once again em-
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phatically stressed the need  to allocate the
entire output from Kalpakkam to Tamil Nadu.
The Union Minister for Energy, in his letter
dated 15th October, 1932 in reply, while
accepting the  commitment made carlier,
stated that the power from Central Projects
would have to bo shared by. all the States in the

Region.  The Government of  Tamil Nadu
cannot agree to this proposition. Firm com-
mitments made by the Centre at a point of

time cannot become void simply because
of the efflux of time. The Energy Minister
stated that tin-new scheme proposed for Tamil
Nadu would be cleared quickly. In this context,
it is necessary to accentuate the fact that i, the
Sixth Five Year Plan the share of Tamil Nadu is
630 m.w. which is dismally low as compared to
19,666 m.w. for all-India. The primary reason is
that adequate schemes were not sanctioned for
Tamil Nadu. Between 1967 when the
Kalpakkam nuclear plant was sanctioned and
now, Tamil Nadu sent 27 schemes for sanction
to the Centre but only 11 anes were
cleared by the Planning Commission and that
too after considerable delay. The main
reasons for this state of affairs are that the
hydro-electric schemes proposed by the
State are small, seasonal and disproportionately
costly as  compared to . schemes in the
other parts of the southern region, and  coal
supplies could not be linked, Sanction for the
Mettur thermal  project was delay2d for
more than six years simply be-'cause coal
linkage could not be established. Because of
the aforementioned constraints, all the
Governments that were in power- in the State
have been pressing for the establishment of a
second nuclear plant in Tamil Nadu.
However, no favourable decision has yet been
taken by the Centre in this regard.

Tamil Nadu continues to face a severe deficit,
and it must be emphasised that the State is still,
ex-pected to face a deficit, even after taldng
into account all the already stapioned schemes
and the-share from
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Central projects like Kama-
gundam, the  Neyveli Sew Mine Cut,
etc. The State has sent proposals—one for the
North Ma > Station, with an estimated general
capacity of 1050 m.w. and another j posal for
extension of the Tuticorin, thermal station,
with an  esthr generation  capacity of 420
mw,as early as 1981. Clearance for these
schemes is still pending because coal' linkage
could not be establish!

These facts Which I have stated clearly
articulate the exigent need to allocate the
entire power output from the first unit of
Kalpakkam to Tamil Nadn. I wish to impress
upon the Centre, that the State Government is
the allocation of the entire power from
Kalpakkam, not for Hie sole reason that the
Centre had made a commitment and the State
insists upon its fulfilment as a r technical
formality; but because the situation genuinely
of such import and seriousness that the
interests of the State would be affected
adversely indeed grievously if the full * output
is not made available to Tamil Nadu. But the
Union Minister for Energy in his letter dated
the 31st March, 1984, has informed the
Government of Tamil Nadu that the power
from Central projects not be firmly allocated
to one State or States but the Centre would
decide the distribution of power from time to
time tak-ing into consideration the respective
power position in the different S in a region.
The Union Minister of Energy has also
indicated that, the Central power station can
only supplement the efforts of State Govern-
ments.

According to the principles evolved by the
Government of India in 1978. the power
generated from the Central sector power
stations to be con! ed by the National
Thermal Power Corporation, NTPC, is
proposed to be allocated between the various
States in a region on the basis of past ea
consumption and quantum of Centraf"
assistance giving equal weighty ~- to tiwse-tiPo
factors, and after providing:
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for an additional 10 per cen allocation to the
home State, and keeping 15 per cent
unallocated with the Centre for distribution
subsequently, on the .basis of actual deficits at
any paint of time. This formula is irrational as
it reduces the allocation to power deficit States
which can absorb more power, and allots more
power to power surplus States which do not
need the allocation. The formula has no
relevance at all to the actual power Reeds of
each State, and allocates power to all States of
the region irrespective of their deficits or
surpluses. This willlead to an anomalous
situation wherein a deficit State will continue
to be deficit even though I region may be
surplus. The deficit States will have to
continue to buy power from the surplus States
whose surplus keeps on increasing because of
this illegical formula. The logical, acceptable
principle that should be adopted would be to
allocate the power of the Central sector power
stations in direct proportion to the respective
deficit of each individual State as assessed by
the Annual Power Surveys conducted by the
Government of India. Tamil Nadu has largest
deficit among the southern States, and is
forced to buy power year from the surplus St
the Region at exorbitant rates. formula
already mentioned is now sought to be
applied to the Second Power Station being
com structed by the Neyveli Lignite Cor-
poration.

Out of 630 Magawatis to be produced by
the second unit, it was intimated hi 1980, that
only 176 MW; would be allocated to Tamil
Nadu. It is significant to point out in Hi:-,
context, that before plannin the second unit of
Neyveli, the Government of India had asked
for and obtained in 1973, a guarantee from
Tamil Nadu that the entire power produced
would definitely b, absorbed by Tamil Nadu.

To put it in a nutshell, the pr was finalised
only on the basis of this firm assurance and
categoric commitment confirmed by the
Goveniineri' of Tamil Nadu. ,
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The expectation that the entire power of
the second unit of the Neyveli Lignite
Corporation would h« allotted to Tamil Nadu
has been the foundation on which the State
has drafi power planning throughout.

Given these -circumstances, if  the *
entire power from the Neyveli Lignite
Corporation is not  allotted to Tamil Nadu,
the power scarcity in the State will prove
disastrous to its interc:

A Resolution was moved in the Tamil Nadu
Legislative Assembly on 7th March 1984
and hi the Legislative ' Council on  8th
March 1934 pros, for the allocation of the
entire power output from Kalpakkam and Ne.
to Tamil Nadu.

In conclusion, I quote from our great
departed leader Anna's speech in ' the Rajya
Sabha in December i«xj

"The working of the federal struc
ture ail these years has created a
sense of frustration in the minds of
the Stales. The Stal< East
be-coming dole-getting corporations, They
tv fee; thai they are relegated to the
background and there it the very natural
instinet t in them that should be given
more

Anna's words hold good even today— 21
years later. I reiterate, Tamil Nadu genuinely
feels it should be given more power, in 2
conte Firstly, more power in the general
sense that Anna meant i.e., more power for
the States. And secondly, in the immediate
specific sense that Tamil Nadu feels it should
be given more power in the form of
electricity from Kalpakkam and Neyveli.

Thank you.

Wy svgAmfa ;. ww o %
FIANEY Al AT o

safirs & WA 20

The House then adjourned ' for
lunch at eighteen minutes past one
of the clock
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The House reassembled after lunch at eighteen
minutes past two of the clock. Mr. Deputy
Chairman in the Chair.

MR. DEPUTY CHAIRMAN: We continue
with the discussion on the working of the-
Ministry of Energy. Shri Ram Bhagat Paswan.
He is not here.  Shri Mohunta.

SHRI SUSHIL CHAND MOHUNTA
(Haryana): Mr. Deputy Chairman. Sit. apart
from a number of other things which has
already been said I would like to say tjat the
future of this- country depends on how much
and how Dbetter we law the energy resources
of this country.  No eoun-tiy in the world today
can make any mark or make any progress till it
is able to fulfil the needs of the country, of the
people with respect to energy. It was realised in
Russia, as late as in 191ft. when the Revolution
took place in Russia, that tbe 5 regress' of that
pas) country would be absolutely impossible till
energy could be produced on such a vast scale
that the people Russia could  be made: Io
work, made to earn, made tu produce. We have
a staggering figure of unem.]' ment in this
country. The figure ol unemployment is
rising every year. If we look at the register
maintained by the employment exchanges wc
find that the number of unemployed educated
people is rising, ho matter how many job
opportunities  you create for these people, but
number of those educated persons who want
work is increasing day by day and it. is not
possible to cope up with that- demand by
creating any number of job opportunities for
them. The only way to keep the peop]. of
this country busy and to make them
productive and useful is to provide them opp<
unities for seeking  self-employment And
self-employment can be generated only by
creating adequate energy and providing the
same +o those people so that they cap set up
small industries,- small units and.earn tax
themselves . and also in. the process energise
the nation.

In our country we find that we have
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i not been able to fix correct priorities so far.
We are producing electricty coal and
petroleum, but the distribution of the sources of
energy is done on a haphazard manner. There is
nol priority as to how much of a particu-[ lar
source of energy should be diverted towards
which sector.  We must, : first of all.
determine the correct priorities.  Agricultural
sector, number one, is the most important
sector in this country today. For being self-
sufficient in food or even to the extent |  for
producing surplus food which we may be
exporting tomorrow we need electrical energy
or even petroleum !  energy so that the
farmers can use that energy for their tubewells
and . for maximum production out of the
land. We have completely ignored the
agricultural sector. Instead of giving the power
which is necessary foi' the agricultural Sector
we have diverted that power to the industrial
sector, to f  the heavy  indusry sector. I
would suggest that this Ministry should first of
all, carve out the priorities. First of all.
energy must be given to those people who
individually need less energy hut collectively
need more en-[  erzy, especially for the
agricultural sector. If we have surplus
energy after that, it is only subsequently thai |
we can think of passing on that surplus energy to
other sectors. Firs', of ' all. we must see that
the agricultural | sector is not famished because
of electricity. Here in this country we find that
tubewells which should be working for 18
hours a day are working hardly for Six
hours a day. If the tubewells keep on
working  for six hours a day only, bow 's it
possible for siiv farmer to produce adequate
food and also make the agricultural pro-
fession a remunerative profession?

After the agricultural sector if an; electricity
is left, it must be made available for
small scale industries, , rura] industries so
that those people  living in the villages
could be ben< fited. What is happening
today? These are all connected problems. Now
there is a steady growth of cities. Rural
peoole ,are shiftingurban sectors and the
result is that each city is growing bigger and
bigger and in the process we aie having
even
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slums in big cities. Delhi is such a big city. But
we are having slums. You go anywhere in the
interior part of the city or elsewhere, you will
find that the living conditions are terrible, th*
hygienic conditions are terrible because there
in large concentration of rural population
Sewing into the city seeking jobs, seeking
education, seeking better avenues in life. If we
had decided at any time earlier that electricity
would be supplied at cheaper rates and in
sufficient measure in the rural sector for
running small industries, then people would
not have heen attracted towards shifting to big
cities. They would have set up small units or
small plants in the rural areas, with the result
that those very people in the rural areas who
are now clamouring for jobs, for small petty
services, would have made themselves busy,
made themselves occupied in setting up small
units, small industries in the rural sector. As a
result the income of the people living in rural
zones would have increased and they would
have ocerthe off. more confident and
contributed in a much better way towards
making life rich in this country. We have
neglected that. This is the second most impor-
tant thing.

And the third is, apart from both these
sectors, if we still have surplus energy, that
might be given to important heavy mdustnes. I
do not say we should ignore havy industries.
But the heavy industries can bear the burden
of generating their own electricity, of
providing their own energy, and they should
have been encouraged in that behalf. The
small units, the small fariners cannot set up a
generating plant for their small tubewells or
small fields, but a person setting up a large
industry, spending crores ot rupees ,ov»r it,
can provide far having a generating set. The
only difference it would make to him is that
the cost of energy and therefore the cost of
production for that particular industrial unit
w«uld be slightly higher. But this burden, this
shock, this impact can be absorbed by those
big industrialists. But an, additional feurden
on a small scale unit or on the
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agricultural sector cannot be tolerated in any
case.

Now what I find is, take the case ol coal.
After nationalisation coal is completely the
monopoly of the Government of India and
there are so many nefarious activities going
an in the distribution of coal. The people who
need coal are the persons who have to run
about after certain agents. Coal is now an
agency work which it should not have been
after the Government nationalised coal
mining. It should not have gone into the
hands of certain individual private persons
dealing with the distribution of coal. Coal
should have been dealt with by the
Government directly. I understand today the
position is that a person who needs coal in
Delhi, Haryana, Punjab or Rajasthan, has to
approach certain private parties in Calcutta, or
Jharia or Raniganj. In the distribution of coal,
railway is also involved, transportation is also
involved, supply is also involved. There are
certain people who have liaison with all these
people and they are the persons who, after
charging their own amounts, distribute coal,
send coal to the wvarious persons and
ultimately coal becomes so expensive that the
person who takes coal, for anything he pro-
duces, has to pay more and so the price is also
escalated. So  distribution should be
controlled. When the monopoly is with the
Union Government, the distribution must be
in such a manner that a person has just to opt
for it and somebody has to certify that his
need is genuine and the commodity must
reach him as and when he desires it. Or, there
must be coal depots completely within the
control of the Government so that the
distribution of coal becomes much easier.

Now, regarding generation of electricity, I
want to say one thing. What is the programme
for meeting the requirement of the electricity
that is needed today in this country or what is
envisaged that we would be needing in
another 16 or 17 years, that is. by the turn of
the century? How can we achieve that target?
And if there are any ways by which we could
meet'
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the situation if our efforts to achieve the target
will fall short, we want to know from the hon.
Energy Minister how he thinks or plans to meet
the requirements' of the country seventeen years
hence when practically  every village, every
towr. would be needing electricity in a big way
not only for domestic,consumption but also for
industrialisation, for setting up of small units
and for so many other things. This is very
important. We actually plan from day to day.
We find what is our position  today and we
think what it should be tomorrow. This is not
the way for  big countries like India where
planning has now been in vogue for so
many years. For more than 30 years we have
been having irregular  planning. We should
fix a deadline by which time, by any method,
we should be able to fulfil the requirements of
energy, specially of electricity, because unless
we do it, this country will not be able to
progress and the worst thing which is going to
take place is the number of unemployed people
who will not be able t, get jobs, who will not
b able o have their self-employment sche-
mes implemented and such like people will
multiply and will become larger and larger and
you can well ima-ie that if a country having
such a larger number of disgruntled people
seeking jobs and not getting them will be
running into crores—-it is two  or three crores
now—and by the turn of iho century we may be
having 15 to 20 crores of people who will be
unemployed on the live registers. What will be
the position then? We are actually heading
for a very veiy difficult time  and disturbed
conditions. The law and order situation also will
be consequently bad because  unless we are
able to provide them willl jobs or job
opportunities or ways and means of subsistence
by making them busy, we will be opening a
Pandora's Box where people will be out to
create disturbances and the peace of this
country will be absolutely disturbed. Therefore,
I would appeal that there should be a regular
planning end the, Energy Minister, I am qu'ila
.vjre,
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is up to the task; he can well do it. But there
should be a method by which we can envisage
a period, by which time certain schemes can
be-implemented so that by all these methods
we can reach a stage when at least we can
think that by such and Hjch time we will be
able to supply abundant energy to all the
needy people-Thank yqu, Sir.

ot mfedt gwie (feme)
WA IveEls wZEg, o 7w
UANWl WAt & Al & Fge faT

T E ) wAT F A9 ¥ uF zfa-
TR W OOF GIAT ATAT @I OHIET
g 1WA WTF T OWMT Tl
TE NCT THT 47 | ST wa A
T A AT 92 WEL W OAIT T wE

wE | s M fawwr o590 MTT W

Al AT IE FW | IR AT AqE
i @ 7 fe gn¥ 3w ¥ Tw
¥ 57 fufaedrs 5 o mg fear =2

AL F O A foE siwy
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TNl T A o S T B S | 0
= R W AWZ  A4T FhAl, A3
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Wiy wamg F1 @i fooiE
AN A AqE F | TH ang 7T
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"The authorised and paid-up capital of
the company on 31-12-81 wns Rfc. 30
crores and Rs. 25 crores respectively. The
company made a ret loss of Rs. 18 lakhs
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SHRI ASHWANI KUMAR: 1 asked a
question. There is no information.

SHRI SHIV SHANKAR:
being collected.

= gEAmlr oW IR e
& THFT wqE F I, vy 4fh

ut wfe® g § O war
mird § fage wavr amgur fr
w7 sfezar a7 wigewy & § Sfww
fow @0 & gaer sarar s w@r &)
N9T T 791 § = Fwedw w2q

Informa-tioa is
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W E AT FRC T ATy Ar T g
TAA WA WA FoAg T wwgE
4T B, BRT FWHIT AaT § B
WEZ AT FGT 4 TAR! wGw & AW

qT qeqT feyr sar # wic weqT W

am aga fesr sar @ @y & sy
z3 Wit A wifez 2 % I W)
ag % A @ )
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QF Widi A g & M7 Agan)
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Jhafaat &0 & wrow www ® ww
¥ frazw awr sgm faoaez
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amA g1 gy ¥AE A #
qE AT FLA! M7 A WTIE HeAw
# qdl wWgled & frerd saET g
fo N 377 wre qoz & fagre &
3T, ¥AT 3g A 9T YIT 1A
7 T FAT A% WGFT NG 6
F1a ¥ez # M7 WA, vw g
9qA qEYT F@HT FIT FT A-AY
BATT Jarae q71 7@ ®T HEA |
w4 % ag w4 Faar, fF@ic @
IZTT gl ZNTT

b -

g omeEl ® arq { WA Wy
a s & sa guw saw § oA
fagre =1 3317 %7 )

MR. DEPUTY CHAIRMAN: Shri Ram
Naresh Kushwaha. Not here. Shri Chaturanan
Mishra Maiden speech.

SHRI CHATURANAN MISHRA (Bihar):
Mr. Deputy Chairman, Sir, I am very
thankful to you for giving me the chance to
speak today itself.

Before coming to the main sources of
energy, 1 would like to draw the attention of
th, House to the fact that it will take many
years to reach the distant villages in India
either to send coal or elecricity. Therefore, the
Government's attention should be drawn
towards solar energy, bio-gas and other forms
of energy because' tree-felling and de-
forestation is going o» on a large scale which
will have ecological distortions in the country
with very bad results.

Now I come to the main sources of energy,
coal and power. About power I would like to
draw the attention oi the Govenment to the fact
that there is a recommendation of the
Rajyadhyaksha Committee that subsidised
power should be given to the poorer sections of
the people. The Government also believes in
the 20-point programme. But subsidy is being
given to the affluent seotions, not ¢ <to the
poorer sections of the people. |

[RAJYA SABHA]

Ministry of Energy 204

would like to know from the Government
why they are not accepting this
recommendation of the Rajyadhyaksha
Committee that power supply is so arranged
that it also reaches the lowest strata of our
people.

The hon. Member from the CPI(M) has
already spoken about the eastern zone, the
condition of power in the eastern zone, the
discrimination in investment. I would like to
add that even in the eastern zone, barring
Sikkim and Andaman and Nicobar, the lowest
per capita consumption ot power is in Bihar.
Before independence, our position in the
country was eighth so far as power was
concerned. But after they have ruled for 37
years or so, we have come to the lowest strata.
That is what it has meant for Us in Bihar.

So far as coal is concerned, I would like to
say that what has happened in coal is that coal
has become another names for chaos. That is
what is happening here. 1 fully stand for
nationalisation of coal mines. 1 believe that if
the coal mines had not been nationalised, then
by this time the coal industry in India would
have been completely ruined technically. This
is the situation. But when it has come to the
Government, they should have managed it in a
way that the people should have been
benefited. But it is just the opposite. In th,
Sixth Plan itself we are investing near about
Rs. 3,000 crores. But if we see the production,
it is not proportionate to that. Not only that,
the produc tion in the underground mines is
going down and down. It is known to the
Government. But they are not yet explaining
what is the reason for this. They have spent
more than Rs. 200 crores in purchasing heavy
machines from different countries of the world
as well as from within our own country, to
some extent. But what is happening? Fifty per
cent of these machines are idle. It is known to
the Government, but they are unable to take
any action, It so seems that there is no Govern-
ment there. Similarly, I can say
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from my own experience that at the CCIL
collieries alone, in Barkakhana Zone,—if the
Minister wants to know the name—fire has
broken out in pithead stocks at seven places
and large quantities of coal are being burnt
but there is nobody to extinguish it. This is
the Government that we are having at present
so far as coal is concerned. There are 8
million tonnes of middlings. Middling means
that coal wastage after the coal is washed and
blended. That is called middling and that is
not being utilised and the fire breaks out
there. Therefore, Mr. Minister, if you cannot
utilise it and nobody is purchasing it, I would
suggest, please give it to the backward States
so that the homeless poorer sections of the
people can use it for brick-burning, for house
building. Why should the middling be wasted
away? Similarly, I would like to say that
productivity is also going down so far as
underground mines are concerned. As regard,
the average price of pithead coal, it is Rs. 183
per tonne. But for purchasing it in a State of
Bihar which produces coal, we have to pay
six to seven times this price. Then for what
purpose are we running all these things? Why
are there a large number of middlemen there?
I can tell you, contractors have been engaged
in the name of ex-servicemen and they have
been given from out of the Coal India capital
more than Rs. 5 to 6 crores just free of
interest for the purpose of purchasing
dumpers to transport coal. But no Ex-
serviceman from Bihar has been given this
contract. Why are they doing it? And there is
discrimination also. Therefore, there is
complete chaos prevailing there. Here we
have a Chairman for Coal India who refuses
to listen to the Minister and who says he has
been appointed by the Prime Minister and he
will not listen to the Minister. Just now the
Government of India have spent Rs. 200
crores for giving benefit to the workmen in
Coal India. What is the result? Another strike
notice. In the first week of June, there will
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be another strike. It was expected that when
we had spent Rs. 200 crores, there would be
general enthusiasm in Coal India and the
workmen would go to work and have better
production. But we have such a bad
management that after spending Rs. 200 crores
they have purchased one strike notice. They
could have as well gone to the market and
bought such strike notices free of cost. They
can get free of cost any number of strike
notices or they can get a strike whenever they
want free of cost. But here is wise Government
which has spent Rs. 200 crores to get a strike
notice. So far as Coal India or so far as coal
industry is concerned, it so seems that there is
no Mantri. In fact, in the present Government,
there is only one Mantri and that is the
Pradhan Mantri; others are all santries. They
have nothing to do with giving directives on
policy matter. That is why thi; chaos is
prevailing in the coal industry. Not only that.
Audit is not being held. If auditors are sent
there, they are being killed or shot dead. The
Government has appointed a
Kumaramangalam Committee. They have
thoroughly gone into this matter. They have
submitted a report. Who are those people who
commit such crimes? Most of them are from
the ruling party. They have become
contractors. There is complete loot in the coal
industry. Though there is a sign board of
nationalisation, in fact, it is run by private
capitalists aided by the' ruling party itself. This
is what the Kumaramangalam Committee has
reported and pointed out all these things. But
they refused to publish this report because they
have read their own names in that report. Then
why should they publish it? They know fully
well that it will be in the interests of the public
and the nation if th, report is published, people
will not be in their own interest, because if the
report is published, people will know who is
who. Therefore. I demand that the report
should be published. I want to know why the
Gov-
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ernment has not already done it. Then,
I am sorry to say that even the wor
kers' provident fund is not being paid.
The  Provident Fund Commissioner
has fined Rs. 4 crores against Coal
India Limited on account of thig fault
and on account of demurrage, it is
reported to me, that Rs. 10 crores have

been paid—as demurrage alone. How
ca, there be profit then? And the
Electricity Boards are  owing
S P.M. more than Rs. 380 crores.
What  about interest on

this amount paid by Coal India? For their
negligence, corruption and inefficiency the
nation is forced to pay a higher price for coal.
Perhaps, Mr. Deputy Chairman, you will be
knowing that the cumulative loss of Coal
India is equivalent to Rs. 800 crores, so far as
my information goes. This huge amount of
loss is there. This is not being made up
because the Government have a particular
policy to support the gangsters, contractors,
corruption, lethargy and not to seek the
cooperation °" workers who are prepared to
make the nationalisation a success, because
nationalisation is in the interests of working
class.

Majority of the new projects are not coming
up. Here it is a policy question. Th,
Government of India and the coal industry
have different policies for different areas. In
Bengal they are giving employment to one
man for one acre of land acquired. This is for
those who have lost land. In Western zone any
number of labourer can be appointed as
oustees. In Bihar, one person can be appointed
per three acres of land. That means if they
have more land, people can be appointed. If
they are poor, they are thrown out on the
streets and home-Jess and landless.

I may tell you that Bihar as a whole is very
much discriminated against. I have told you
about power. Take the DVC project. Bihar has
paid one-third of the total capital of this
project Nearly 85 thousand acres of
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land are drowned in this project. Nearly 7,000
sq. miles are in the catchment area and nearly
one million people have been uprooted by this
project. And still we do not get a single inch
of our land irrigated by the DVC project. In
respect of power also, we do not get our due
share. We are thus being discriminated against
in every way. So far as coal industry is
concerned, it requires about 300 mw
‘electricity whereas DVC is not able to give
more than 180 or 190 mw. So, production is
going down and down. I have already said that
the contractors are from outside. We have got
two companies, the BCCL and CCL in Bihar
and yet no Bihari is appointed a; Chairman. I
do not say that only Biharis should be
appointed. What I say is that We should not be
discriminated against.

It is said that the Prime Minister is very
favourable to Bihar and she is kind to us. That
is why there is not even a single Cabinet
Minister from Bihar. This is the situation. Still
some people here will say that she is doing all
these good things to Bihar.

Regarding energy, I would say that in Bihar
funds allotted by the Rural Electricity
Corporation are being spent for other purposes
and wrong figures are supplied to the Govern-
ment of India. They say that nearly 1900
villages have been so far ener-. gised.
(Immediately  after that, the Engineers'
Association in Bihar said that only 1500
villages have been given electricity and that too
not to the poor people, but to th, richest men in
the villages. This is the situation.

With regard to atomic power station also,
Bihar has been discriminated against. The
whole of the eastern zone has no atomic
power station. I strongly demand that Biharis
claim should be considered for this.

In the end, I would request the Hon'ble
Minister not to remain a 'santri', but to behave
like a Cabinet Minister and to force the Coal
India to come to , settlement with the wor-
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kers and not to force them to strike work. If
the strike comes it is due to the fault of the
Government because we are ready to come to
a settlement and improve the energy position
of the country.
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SHRI SHRIDHAR WASUDEQ DHABE
(Maharashtra): Mr. Deputy-Chairman, Sir, the
Report covers a very large canvas—not only
coal but also power, petroleum, etc. The Mi-
nister is also over-burdened with a number of
other activities. The whole difficulty with the
administration of power generation and coal
generation is that th, Government has no
policy so far as the location of power units is
concerned. In the whole Report there is no
mention what is the Government's policy in
this regard. Initially it was stated that for
power generation actually thermal power
stations will be located where coal is available
for captive power. But when a big
industrialist comes into the , picture, they
give a go-bye to this policy. Though this policy
should generally be that it should be near the
coal-belt, it has now been the policy of the
Government to permit power stations at
places where they
are not required.

Sirc I would like to give an example. The
Bombay Citizen, Committee for the prevention
of environmental pollution says that there is no
basis at all to have a thermal power station by
Tatas i, Bombay City. They are bringing coal
from Vidarbha and other areas.  Five
hundred MW plant was given, and now a second
509 MW plant permission they have asked for. 1
will like to know from the Minister what as the
basic policy. Where is the need for having a
thermal power station? I can understand about
nuclear and others. ~ When the coal belts in
Maharashtra and Madhya Pradesh are available, |
will request the Government to define and
clarify that such power stations will not be per-
mitted. Sir, I would like to have a specific and
categorical reply from the Minister in this matter
whether they are going to allow power stations
by Tatas in Bombay city when coal is available
i, Vidarbha or Nagpur area. My next question is
this. What is the policy of the construction of
thermal power stations by the National Thermal
Power Corporation? The reply



213 Discussion on working

to Unstarred Question No. 47 was given today
about the Super Thermal Power Stations.
There is also a demand from Maharashtra
which is facing a very great shortage of
power, that a 1500 MW thermal power station
at Chan-tfrapur may be set up by NTPC. Only
the World Bank gives loan for such a power

station.  In this connection, the reply shows
that there are six super thermal power
stations ~ which have been undertaken by the

Government aid only one has been completed
and it is at Singrauli in U.P. All the other five
power stations are under construction.
Rayadhyaksha Committee has made a
recommendation. This Committee considered
many aspects of this problem. Who will run
the power stations? Will they be run by the
National Thermal Power Corporation?  So far
as the construction stage iy concerned, there is
no dispute. After the construction has been
completed, will the power stations be
handed over to' the NTPC or to the State
Government for running and maintaining
them? Who will havethe distribution and
supply? One power station has already been
completed. If you don't have a policy in this
regard—whether the NTPC will run it or the
State Electricity Board will run it—.there will
be problem. Therefore, there must be a
national guideline so far as the distribution and
supply is concerned.

The other question is about the global
tender. It Was discussed here also. The reply
given is that the MSEB is calling-global
tenders. It is admitted that the tender of Bharat
Heavy Electricals was the lowest. The
tendency of the officers and th, Government is
to go in for imports and to give orders to
outside companies ignoring the national
undertakings. Our companies cari manufacture
a thermal power station of up to 500 MW.
There was a question today. It was Unstarred
Question No 43. The answer is that the
Maharashtra State Electricity Board had
received offers from M/s BHEL. Mfs Brown-
Boveri and MlJs
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Deutsche Babcock. However, in accordance
with the import policy, global tenders wer,
required to be i»-vited, I would like to know
what the input policy is. Th, other main issues
involved in consideration of MSEB's proposals
included techno economic evaluation of the
offers on the basis of standard parameters. The
offer* were thereafter brought on a compa-
rable basis, and the technical particulars
appraised by a team comprising experts of the
Central  Electricity = Authority, National
Thermal ' Power Corporation, Maharashtra
State Electricity Board anjj their Consultants.
According to the Central Electricity Authority,
the offer of BHEL was the lowest technically
acceptable offer. MSEB had, however,
recommended the offer of M/s Brown-Boveri
which would have helped their resources
position account of the credit facilities.
Therefore, it is clear case where th, national
interest has been subordinated and has not
been taken care of.

Only two more points. There is  joint

committee of the representatives of workers
and management that entered into an
agreement. There are many difficulties. This
agreement is not fool-proof and ig not being
implemented. There was an agreement made
in November. But up to now eve, though so
many representations are made, the meeting
has not been called. After all, it is a national
agreement o, wages. It is always found that
there ar, some difficulties in which the
agreement cannot be implemented. I,
therefore, request the Minister that he should
call a meeting at once before any strike takes
place o, the 4th or 5th of June. Even
otherwise, whether there is a strike or no
strike, th, policy of the Government should be
clear and through a discussion the problems
should be solved across the table. (Time bell
rings.)
Sir, in the case of coal industry T would like
to know one more thing. Is there a policy of
proper distribution of coal. I find from the
report
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that the distribution of coal and supply is made
only to the extent of 30 per cent by the
wagons. The rest of it goes by truck; and that
is the major reason why corruption takes place.
The distribution of coal ag th, report says is
done by trucks and I think this is to the
detriment of our interests. Therefore, there
should be some clear-cut policy in this matter.
(Time bell rings)

Lastly, Sir, the Minister had agreed that the
regional office will be located at Nagpur.
There were some press reports indicating that
they were going to shift it to some other place.
Whatever decision he hag take, on thig matter
that should b, maintained arid there should be
no change. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Bhandare. There are four more speakers ,nd I
would like to call the Minister at 4 o'clock.

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE (Mabharashtra): Sir, I will take
only ten minutes.

Sir, when I rise this afternoon to participate
on this debate o, the functioning of th, Energy
Ministry, 1 have a growing feeling that no
other Ministry has fulfilled its promise as well
as this Ministry.

Sir, when we took over and formed the
Government in 1980, th, production of oil
Was barely 8 to 10 million tonnes. Today it
has reached, as the figures show, 23 million
tonnes.

SHRI P: SHIV sHANKAR: 26 million
tonnes.

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE: I have taken these' things from
you, reports. I /hink your figures are slightly
inaccurate, Today we have reached the
production capacity of 26 million tonnes, a
feat, I am quite 6ure, unsurpassed a"ywhere
else, and 1 take this opportunity of
congratulating all those techntofana, scientists,
engineers and
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other staff of the ONGC as well as Oil India
Limited. (Interruptions | Let us first owe the
debt of gratitude where it is owed maximum.
Let U3 congratulate them first for their ex-
cellent and dedicated service to the nation.

Last but not the least, I must also take this
opportunity of saying something because
some of us, were there, though few in number,
who had at all times advocated an integrated
Energy Ministry. Sir, if you will remember,
originally it was only Ministry of Petroleum
and Chemicals. But a persistent demand and a
scientific; and rational temper which the Prime
Minister always displays has contributed in
creating many rationally important' diverse
new Ministries like the Department of
Environment. I wish you had that Department
of Environment attached to th, Department of
Energy, which, according to me, is one of the
most important and one of the most powerful
ministries. Therefore, il must also congratulate
the person who is associated with this large
empire and controls it in the efficient manner
in which it is controlled by my colleague, and
an eminent lawyer and jurist, the hon. Minister
of Energy, Shri P. Shiv Shankar and his col-
leagues who are in the House, Mr. Gargi
Shankar Mishra and Mr. Arif Mohd. Khan.

SHRI SHRIDHAR WASUDEO DHABE.
All are energetic Ministers.

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE: All are energetic Ministers
and, therefore, the energy has been really
vibrant.

Having said this, I must also pay my
tributes to late Mr. K D. Malaviya, who was
really the father of this oil technology so far as
our country is-concerned. And when I
remember him, I am constrained t, make a
very few humble suggestions which I am quite
sure the Minister would take into account. As I
com, to this, I find that the hon. Home
Minister who waif
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also the Minister of Petroleum and
Chemicals for two years is with us, and I
must also pay my tributes and compliments
to the excellent work he did in the field of
oil when he was then th, Minister.

I know, m, friend Mr. Jasw Singh is
jealous; I understand his jealousy because
there is every reason for him to be jealous. 1
find my friend Mr. Dipen  Ghosh a
little envious and a little depressed. He hag
every reason to be depressed and I will tell
you why, because when we took the IMF loan,
I told them that soon we shall produce so much
oil... (Interruptions)... that we may not have
to draw the last instalment  of SDRs and
they were all laughing. When we went in
fqr IMF loan, they wer, telling that India will
never get that loan and when Mr.
Venkataraman came back after successfully
negotiating the loan, they started their attack;
they printed a booklet by Mr. Ashok Mitra that
it was futile, that we would be submerged
under that loan.  These people could never
imagine that our nation will hold its head high
and will not have to take the last instalment.
Therefore, I understand their distress; 1
undertand their despair; I understand their
envy; [ understand their  disappointment.
But all this ha; happened, I may assure the
hon. Members, for the good of the country.

Coming to the practical suggestions, I would
take this opportunity to impress on the hon.
Minister that he must have a very
pragmatic and a dynamic programme for
Indianisation of equipments for exploration
and production.  If there ig anything by
which we have held our heads high and our
nation has been, acknowledged as a leader
among th, comity of nations, it is because of
the policy of self-reliance, and attainment of
excellence in many of the advanced fields, and
I am quite sure that our energetic Energy
Minister will give a massive and a dynami,
thrust towards Indian-
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isation of the equipment for exploration and
production, and if they do it, such complaints
as have come fiom my friend, Mr. Dhabe,
would also disappear. We can produce rigs.
We may have to spend over a thousand crore
per year but the return will be enormous. We
ca, produce blowout preventers- we can
have our indigenous cementation equipments,
si mic equipments, valves, linepipe material.
Then there is ample scope for research. We
can have research in the field of
petrography. We can have research in
various fields and I find from the demands
there is some provision made for it. Research ig
necessary in the field of reservoir assessments
and for secondary recovery. As we produce
more gas, we become dependent upon the
foreign imports, and become self-sufficient
and bridge ' the balance of payment gap.

I would like to invite tin tion of the hon.
Minister to one particular  aspect of
the matter. namely, distribution of
natural gas, to the various cities, particularly,
to the city of Bombay. In this, I am constrained
and pained to find that a gas company,
with an almost hopeless record of gas
distribution in the city of Bombay, which has
already folded and closed down years ago, is
sought to be given this contract of
supplying natural gas to the city of. Bombay.
Sir, we have always made a demand that the
supply of natural, gas in the city of Bombay
should rTe municipalised. In this connection,
I can say this with pride. In Bombay,
the transport system is in the hands of the
Municipality. ~ And I think, itis possibly
the best transport system in the world, in
any event, second to none in  the world. We
have an equally efficient electricity supply and
distribution  system. And if there  is any
agency which should be given this task of
distribution of gas in the city of Bombay. |
think, the Bombay Municipal Corporation
is the right agency and I do hope that they
will be given this. In any event, the erstwhile
Bombay
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gas company should not be given this task
because my experience shows that six months
out of twelve months ' in a year, the company
used to remain closed mainly because of
labour trouble. This is because ttie.y were such
poor and useless paymasters without any
social obligation towards the workers. As
against this, the history of labour-management
relationship in the municipalised transport
system and in the Bombay electricity supply
and distribution system has been one of
excellence and I think, the time has come
when the Government should reconsider this
issue and should see that this task is given to
the Bombay Municipal Corporation. In the
same way, Government may also consider
suitable arrangements for the supply of natural
gas, wherever the pipeline goes. We can have
fresh supply after Surat, Baroda, Ahmedabad,
Kota, Guna, Sawai Madhopur to mention only
a few; wherever this can be easily achieved.

The next point which I would like to make is
in regard to the rural poor, urban poor and the
middle class. We talk of food, shelter and
clothing as the three basic necessities. I would
like to add a fourth item to these three basic
necessities. This is the energy component. I
think, fulfilment of the energy de-' mands of
the households, particularly, of the rural and
the urban poor, should be declared as much a
minimum need as any other basic neces-.. sity.

As regards, power, | would . suggest that
more emphasis should be laid on the capacity
utilisation and the productive efficiency and
use of the capacity which is already existing.
We have great paucity of transmission lines
and many other things. There ar, many areas
wherein one would like to speak. There i a
very happy mention of the chulag where
there Wuld be cooking without tears. There
is provision for things
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being done in regard to afforestation and many
other things, particularly, in the case of rural
electrification. Here, I would like to make one
or two suggestions and I would have done.

The statistics show that only about eight per
cent of the rural households are electrified,
while about fourteen to fifteen per cent of the
households in the urban areas are electrified.
Household electrification is important not only
for its relevance, as far as energy is concerned,
to rural areas, to improve the quality of life
generally and its impact on the socio-economic
parameters like literacy, family planning, but
also because it can save gn kerosene, which is
used for lighting in many instances and in
cooking, specially. Here, what is the position
in certain other States, particularly, in the
backward areas, like Eastern UP., Bihar and
Orissa? For example, in Bombay, in
Mabharashtra, you will find that there is ninety
per cent electrification.

In these areas itis not even 35

per cent. I do hope that the Ministry will
remove this imbalance. Here may I once again
look happily on the giant leap which we have
noticed in the leap year in the field of energy?

MR. DEPUTY CHAIRMAN: Now the hon.
Home Minister will make the statement.
Before that I would like to inform the House
that we shall have a full debate on the state-
ment tomorrow after the Question Hour. So,
today we shall not allow any clarifications.

STATEMENT BY MINISTER
Re. Law and Order Situation in Punjab

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHjI): Sir, the Hon'ble
Members will recall that yn 2lst March, 1984, I
informed the Hon. House about the situation in
Punjab on account of the agitation by the Akali
Dal and the activities



